FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

SKIL INFRASTRUCTURE LIMITED

Relevant Particulars

1 Name of Corporate Debtor B SK]thr;ﬁ;s_tructu_re Limited 7 '_-__
2 Date of Incorporation of Corporate Debtor 21% April 1983 B
‘ Authority under which Corporate Debtor is o
3 ; s )
’ incorporated / registerad B Registrar of Companies — Mumbai
Corporate Identity Number / Limited Liability
4 o !
’ﬁ | Identification Number of Corporate Debtor On: eI M DRI veaY
I Address of the Registered Office and Principal
| 5 - & 0 SKIL House, 209, Bank Street Cross Lane, Fort, Mumbai - 400023
! Office (if any) of Corporate Debtor
|| Insolvency Commencement Date in respectof | B ’
6 Y s 01+ February 2024
| Corporate Debtor o -
| Estimated date of closure of Insolvenc
7 g Y 301 July 2024
[ Resolution P_roccs;. ) o T - - B
prad I
o | et e o e TS | e st s
o & IBBI Registration No: IBBI/IPA-002/IP-ND0940/2019-2020/12993
L irofe'iyqrrrlg\ S S
. . Address: 708, Raheja Centre, Nariman Point, Mumbai — 400021,
| Address and E-mail of the Interim Resolution o U, Baheia B M
‘ ? Professional, as registered with the Board ATk
‘ i ’ Email: purusesbbj@yahoo.com
Resoluti | i Pvt. .
A S BT B e T Headway ! esolution anfzi Insol \n?ncy Ser\nce.s vt. Ltd
;. ; ; 708, Raheja Centre, Nariman Point, Mumbai — 400021,
10 | correspendence with the Interim Resolution
Professional e
B - - Email: cirpskil@gmail.com
11 | Last date for submission of claims 15" February 2024 e
‘ Classes of creditors, if any, under clause (b) of
|12 | sub-section (BA) of section 21, ascertained by Not Applicable as per information available with the IRP
\ the interim resolution professional ) B
[ Names af Insolvency Professionals identified to
| 13 | actas Authorized Representative of ereditors in Not Applicable
| a class {Three names for each class)
{a) Rele\:'ant FRFONS ajnd . Web link: https://ibbi.gov.in/downloadform.html
14 | {(b) Details of authorized representatives are . X .
| T Physical Address: As mentioned against entry no. 10
| available at:

INom:c-: is hereby given that the National Corhpany‘ La\AT“I‘_ri—bunal,-l;\;'l'uhﬁ'bai Bench (Coumil)_ﬁés ordered the commencement of a
Corporate Insclvency Resolution Process of the SKIL Infrastructure Limited vide its Order in CP (IB) No. 834/MB/2020 dated 01%
February 2024.

The creditors of SKIL Infrastructure Limited are hereby called upon to submit proof of their claims on or before 15t February 2024
to the Interim Resolution Professional at the address mentioned against entry no. 10.

The financial creditors shall submit their proof of claims by clectronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized representative from

P-N00940/
201%-20/




